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(By advocate: Shri R.N.Singh for Shri 4.8. Singh)
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1. Union of India
Ministry of Home affairs
Narth Block
e Dealhi-—1
{through Secrsatary)

agviation Research Centre
Directorate General of Securitwy,
{Cabinet Secretariat)

Block=-VY (East), R.K. Puram

Meaw Delhi-66.

(Through The Director)
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. «Respondents
(By mdvocate: Shri M.M.Sudan)

0RO E R _(ORAL)

Heard the learned counsel for both the partiss.
Z. The applicant in this 08 has challenged an order
of suspension wherein, on reply filed by the respondents,
it has been transpired to the applicant that he has
already been dismissed from service by an order dated
31.12.1992. In the circumstances, this 084 has become

infrustuous.

Z. Accordingly, the 0A is dismissed as having become

(Shanker Raju)
Member (J)

infructucus. ™o costs.
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